
.r Csntrcil Administrative Tribunal, Principal Bench

0.A. 1070/99

New , Delhi, this the day of August, 2000

.  ™_..HorC,ble31r ,,Kuldip3,irigi\,>1embe^r^

!' Smt. Laxmi Devi
.. Widow of Late G.D. Khushalani

E- Sub Post Master Agra Division,

E, _ ,Sh(;i^.Hira Nand
S/o Late Shri G,D, Khushalani
E--- Guu ruSL Master Agra Division, Applicant-;

rX^:igiit_..Rcsidential Address ,

C/o Shri Ehagwan Dass
B-b/o! .Sector,--? Rohini
Delhi-l 1 0 .045,

Sy Advocate Shri D,P, 5harma.

Versus

.. Union of India thi'ough
.The ,Seeretar y,
flih i.'Str y of Coii!n'luiiicatioii (Departrner: t of Po-sr j
New Delhi,

.The Director General of Estates,
Dak Shawan, Parliament Street,

'  . .'Mew. Delhi,
>

. ■ - -The Chief post Master General U,P, Circle,
Lucknow, ,,, Respondents

By Advocate Shri K,R. Sachdeva,

QEBER_. ,

SZ-.>LQji:M.ejajLi„.,Kul.d^^^ Mefcisber O)

Applicant No, 1 Smt, Lcixmi Devi and Applicant

Mo, 2. ,.Shri Mira Nand have filed this joint application

;sesking compassionate appointment of applicant No,2,

E' ,--The facts in brief are that one Shri G, D,

^hushalanl was an employee of respondents, and was working

.Pi- -i'ljo ru-jt Master, Agra Division, The said Shri

i\hushalani expired on 20, 1 , 1 997 as he was suffering from

cancer,. ..His date of superannuation was 30,4,97, The

applicants have prayed that since the deceased Shri G,0,



Khushalani,. 3ad died in harness, so they had applied
.

V >i' y! i i P a s s 1 u n 5 ■. e a p p o i n t m e ri t applicant No

! U1

.2, duc rne

r e q u e s t v i d e A n !"i e x u r e^ A -1 .respondents ..had .rejected their

oi'i . appeal was filed by the applicant No.2 vide

A-/ and_ .the., same was rejected vide order dated

♦  The applicants have challenged the same

Annex ure

A i"! n e X u r e

prayed. .. that .the applicant No. 2 being the only son of the
m: *f'family is in indigent condition, so hedeceased ;nH ■ fho -p

s h o u 1 d b e yj-ven employment on compassionate grounds.

3' The department is

.stated„.that at the time of

applicant No.2 the deceased was

months and 10 days and

satisfactorily superannuated.

o o n They have t e 51 i n g t h e 0. A.

the death of the father of the

left with the service of 3

ifter which he would have

-  It is further stated that in the grounds s

in the order Annexure A 1 for rejection of the request for

compassionate appointment it was stated that the applicant

No. 1 is getting family pension of Rs.2571/-

suffic.ient circumstances not to consider the

indigent family.

Ci I I U L s i G'; b"' Ci r

family an as

.  . -It is also stated that the applicants have not

shown the complete family detail of the family members as

elder son .of the deceased Shri Raj Kumar Khuslani, aged
about 3A years and he has not been shown in the list of

f a m i. 1 y iri e m b o r s.



It is further stated that a s r e q a i " d s the a rr: o u n t s

deceased for that. spefit. on the ill nes-s of th"

^piicants .are .entitled to get reimbursement
amount . is, r©imbursable< Besides that

l'~ IS

out of. the .three- sons of the deceased all

since the

ated that

are grown up and

two sons are.married and are maintaining their family^ as

-■uch. _the ..family cannot be termed as an indigent and the

not eligible^ ■fr c o m p a s- s i q n a te

appoin tmen t;

Dar t i

,—.,J[ ^ .have .. .consi dered the coi'l teri tieri of the r i va

and have gone through the records

.Buf ing '..he course of argumerits the applicants

reiterated that the family has no source of income and the

only ..income which the family is getting is family pension

uf kSjis?]/ and since applicant iNcsZ is not empl.cysd

anyvd."iere^ -r.Q i-jc-, should be considered for com.passionate

appoi n tms-n t»

..r-rom a perusal of the documents on record I

find that the applicant No.B's representation had been

rejected for compassionate ground with on© line order that

the family is not considered as in indigent condition^ but

>:it tne .same time the income from other sources is shown to

be as Rs.257i/- which, according to the applicants,is the

oiily, .amount of family pension which the faimily is

receiving and which cannot be sufficient for the famiiy

which consists of mother of the deceased, widow of the

deceased and one marriageable daughter and two other sons

i n c 1 u d i n g the a p p 1 i c a n t.



a

—  - department hasj-io.t^.giver!..any data .whether

sona of the deceased are gainfully employed or not.

they been gainfully employed after they conducted the

they might have their pre s e r; t v o a t i o n ̂

t h Q 3 e c i r c u m s t a.L ̂

in

ances even the department itself is saying

that the only income of the family is Rs.2571/- which is

the^amount of family pension that the family is receiving.

So it cannot be considered enough for the family when

deceased ..had died .because of dreaded disease like cancer

ai'iQ the family of deceased mi'"''!'*"it nad spent much amount on

his illness I

am of thie corisi dqred.  . ■ • In view .of the above* I

opinion that the respondents should consider the case of

'..ne . uppiicant No. 2 afresh for 'cornpassionate appointment

detailed and speakingly oi'der within a period of

3 months p-om the date of receipt of a copy of this order.

No costis.

(KULDIP SIW)
ME?^BER

,Ral;osh.;


